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Arlrp pnrl.r,lrlt lill-u
Rcprt-scntcd b,1, .l1.1,Ir.u tl Vc r r l<lr I r.sir r r .

Managi Ltg'li'r-rstrc,
'I -+0A. Rukn-rini Lahsn-riputh-ySilIIrI.
Egmore. Chcnnai. [)r'i r l rol tl r

Versus

1. The Ministrf, ol Enivornment.
Forests and climate change.
Rep by its SecretarS,,
Indra Paryavaram Bhawan.
.Iorbagh Road,
Nein' Delhi - 110 003

2. The Principal Secretaq,-to Gor,t.,
Public Work Department,
Gor,t. Secretariat, Fort. St. George.
Chennar. Tamilnadu ,600 009.

3. Chennar Metropoiitan War.er Supply & Sew,erage Board,
Rep by its Managing Director.
No. 1 Pumprng Station Road,

Chintadripet, Chenna-r- 600 002

4. Tamii Nadu Coastal Zone Malagement Aurhority,
Rep by its lvlember Secretary.
No. 1. Jeenis Road, Panagal Building.
Ground Floor. Sardapet.
Chennai - 600 015.

5. Engineer in Chief (Water Resources Organization), and
Chief Engrneer(Generai),
Public Works Department.
Chepauk, Chennaj 600 005

5. The Secretar)'to Govt olTamil Nadu,
Department of Environment,
Govt. Secretarial, Fort St. Gecrge,
Chennar, Tamilnadu -500 009.

7. The Secretary to Go'"t of Tamil Nadu.
Department of Environment,
Gorrt. Secretariat, Fort St. George.
Chennar- Tamilnadu -600 009.

\

Principal Secretary / Managrng Direclor

Chennai Metropolitan Water Supply

and Sewerage uoad
Chennai - 600 002.



8. Tlrt l)istrir.l ('nllcr.lrrr.
Tlrirtrr:;tlhrr l)ist lir.l.
l.'it'sl liltror', ('rrllct.l r*i r.
l'hit'trlrrlhrr' - {"rU;l (l() I .

{). BGR Errerg3' $r'stcurs l,il:ritcrl,
Rep bl its De;rr.rll Gcrrcral Manrrgcr.
4"i3. Arrna Salai" Tcl,namirct,
Llhenrrai -600 018.

10. i\l;'s. Sritlltvlt Etrgirrccrirrg ('orrsl r-rrr liorr I,,,,1 l.t{1.
Rcpr b1 its L,{$.ntl{:irrg l)ircctor,
"GREAMS DUCAR", +r'rr tloor-,
Nortlt u-inq. Neu, No.64, Old No.l4g,
Greanns Road, Thousand lights,
Chennar 600 006

11. The Chairmarl,
TamilNadu Pollution Control Board
No.76. Anna Salaj , Guindy,
Chennai" Tamiinadu - 600 032

i2. Tamil Nadu Generation and Distribution,
Corporation Limited {TANGEDCO)
Represetrted by its Chairman cum Managrng Director,
lOth Floor, NPKRR Maaligai,
144, Anna Salai, Chennai- 600 002. . .....Respondenls

JII_E__gdEEEPSr{pEXT

I, Mr. C. Vijayaraj Kumar S/o Charies, aged ai:out 5r-

.vears presentlv u,orking as Principai Secretan'f l\'l;rtr.tsitt.1

Director, Chennar Metropolitan Water Supply & Serverilqt Btritr''.1 .

having office at Urban Administrativc Bttilcline, 1'' tr) '+ "

Floor,No.T5,Santhome High Road,MRLlNagirr,Cht'r'rnni lS ..1r,

hereby solemnly affirm and states as lirllorl's:

1. I am the Principal Secrctat-Y/Mirl'rtrgirrg []irt't'ttrr oi' Cltt'ritt.tt

Metropolilan Wate r Sr-rppl.v t!, St'lvt'rrt!it' Boirlil rrt i,.1

representing lor the 3rrtQpcptttrdcllt hel'r'itl irtttl rts sttlll I illlt

well acquainted with thc lacls ol tltt' crrst' 1l'rrttl t't't.itt'tls.

2" I submit that I arn lililrg Lhis rt:ilt)r't pt-tt-sttittil to tlrc

directions ol this Triburral clzrlr:cl 07.01 '2012' rlit cclirru rt

responsible officer at the rank ol Martrtigit-tg Diregtor ol

r l,
I 41."1*.v

Princlpsl $ecretary I Marngng Dircctor
Chennai Metropolitan WatciStrpply

anrl Seweiage goard

;



.t

CMWSSB. i r+lrrtI llrrrt rrll llrr: Frr"viiltt:l rcporlrl :lubmit-ted

bt'[*re t]ris Tribtrrrnl b.y lhr" 3"1 rcslrottclrltl ilnrl i1,s rlffirials

rnr,w bc read as pllrt flnd parecl r:f tllis repnrt,4;r:r:p[ ttl thilsr:

arnendnrents and morli{icatiot'ls rnade in thc Present rcport'

-1. I hunrbl-r, su[:rnit tlttrl th<' Villivlrl<l<;rln Iiorttrttr [,;tkr: sit ttitttrl

itr Villival<l<i1rr Tor,r,r-r irr Amilrjil<ttriti 'l'alul< in llrr,: Norlh Wr::rt

ol Chennai measuriltg around 2l4 il(rcs w;rs ortgtnitllY

under the control of the Public Works Departmen', q;lvl rt{

Tamil Nadu.The PWD had transferred the same to the Tamil

Nadu Hor:sing Board (TNHB). Therea-fter, the TNHB aljotted

the lands to SIDCO Industrial Estate and SIDCO Residentia.l

Blocks. An area of 39 acres out of the 214 acres was allotteci

to CI{WSSB and the lands were handed over tc CM1VSSB in

the year 1991. It is pertinent to mention that, while handing

over the 39 acres, the TNHB handed over the lands with an

oxidation pond, which r.r,,as used for treatment of se*'age.

Further in the year 1993, the CMWSSB had provided

aerators in the oxidation pond. Hc'"r,ever liy 2007 due to u'ear

and tear the aerators were worn out and therefore, the said

area was not used for Servage Treatment and the Sell'age

received from the Viliivakkam and adjoining areas u'ere

diverted to the STP in KodungaiS,'ur artd a pumping station

u,as built in the above area utiiizing around 0.5 acres out of

the 39 acres.

4. i humbly submit that in the above circumstances, as per the

decision taken by CMWSS Board on 15.07.2017, CMWSSB

permitted GCC to enter upon the land inside Villivakkam

STP of CMWSSB for an area of about 27.5O acres to restore

it as water body and at present has only retained- 11.5 acres

of land out of the 39 acres.

5. In the abcve said circurnstallces, in the year 2A 16, Applicanl

herein had originally hled WP No.4383912016 before the

Hon'ble High Court of Madras u,hich had been

$

Principal Secrelary I Managing Director
Chennai fi,letropolitan Water Supply

and Sewenage Board
Chennai - 6ffi 0S2.

transfepned to

t {r
t )rngw^r,
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tlris Tribuual and regislered as Application No'5012O17 SZ'

The g:-ieva,nce ol the Applicant befbrc this Trihunal was l-hal

the Original extent of 214 acres ol Water Sprcerd arca ol

Villivakkarn- Konnur Lake has been reduced to 39 acrcs and

even in the said 39 acres, encroachments are being made

and therefore the official respondents have to take steps to

restore the lake to its original form and also remove the

encroachments in the said area'

6. This Hon'bie Tribuna-I after taking into consideration the

facts and circrrrnstances of the case, by a:r order dated

12.OL.2O17, restrained the CMWSSB from making any

constructions in the 11.5 acres retained by them' However'

in the same order this Tribunal has noted the fact that the

pre-existing STP at thie place has become defunct and the

same had been conyerted into a pumping station' The

reievant portion of the order dated 12.rc.2A17 is extracted

for reference:-

"In respect of extent of 17.5 acres af land which is

under the control of CM$ISSB, the Assistcnt Dxecutiae

Engineer, STP{NortQ, Kodungaigu4 CMWSSB who is

present in the Tribunal, has subrnitted that there has

been a S?P in this place for a tongtime qnd it has

become d.efunet o;nd thereafi'er canaer-ted. (rs d seuJage

pumping ststian snd now there is a proposal for
putting up a fall fledged STP plant.

7. I state that after the orders were passed by the Tribt-l-na-1, the

GCC has requested CMWSS Board to construct a 5 MLD

TTLrF Piant to feed the treated u,ater to the pond which is

being developed tn 27.5 acres of land(Letter copy Enclosed).

Based on this, a report has been submitted before Hon'ble

NGT tribrinal toq,ards the construction of 10 MLD TTUF

Plarrt in the available l1 Acres for the said

proposal.Ho\rever, a-fter the directions issued b3u this j-ir:n'ble
)r i"\

I J\'tn.\'vv.

principal Secretary / Managing Director
Chennai irle-tropotitan WaleiSupply

and Sewerage Board
Chennai _ S00 002.

.t



'lfilrttttrrl utt {)'i-{}l'"ll);l'l' ttrvtrt'll rllotlll r+rllr l}lr lrlrrlttllrl

()fficrrrls uf ('MWl{lill {t' lX' {Wtlks} '{}rrrrtrr {'hr:llIt:rr

|.ttrprrt.uliutrl!ltvrjtrirrtlviltsltrr'lrr'ItllrVillrv+rkkilrnl,irkr.',rt

t)3.1)J.20t';i. Agrtin, I h*rvr' 'ininrtl {hr l'rrrtr t'rrrl

Sct'r'etnrr'/ {'t)lillni$$i(}llt'l'' {i mrrl rr { l}trn r llr i ( lcr 1irrrrtl irrtr '

1\.1]enhCtorrltttpinslrt.t,tirrttrlftltt'lrlrrtvr:l*krtlrIl4.u}.2{|t2,,

.q. I state that takirrg into <:cnsidtrillittn thr f:tr':ls ;rnrl

circumstanesr and also lhe rclcvi'lnl r:rrlcrs p'l$$rd h-v this

Hon"ble T?ibunal, CMWSSB has takcn a r':e'rnsiderr:rJ rjecisron

not to proceed with the establishment of TTUF Plant anr! has

kept the said proposai in abeyance as the same wfiukJ not

serve the purpose of restoring the Lake baek to its nriginal

form as ordered by this Hon"ble Tribunal' Thus' to that

extent the CMWSSB is ready ta abide by the orders of this

Tribunal, t-hat no further constructisns/ development would

be made in the 1 1'5 Acres of Land out of the 39 aeres'

9. Hou'ever, it is humbly submitteci that there is an e'xrsring

Relay pumping station consisting of a collection u'ell' pump

room and Genset room at an area covering 0 5 acres

available at the North East edge of the land so 'ts to

purnpout the sewage at a:r average of 12 MLD dail-r'lrorn

collectrng points nearb_v such as fuladras battai roacl. sltlt-t)

Nagar, North Jaganathan Nagar and Agathiar Nagar Se*ngc

Pumping Stations and finally it is pumprecl to tht-

Kodungaiyur sTP for further treatment and lrorn this rclrt!

pumping staticn ,400 mm Cia pipelir"rr is rltrtttitrg tu lL)t) lrut

road along the eastertr and northertr edgc ol'this lllnd. rr'ltii.h

is very much essential lor pr:mpir-rg thc st'\\'tlgr' rt-cciVcd lrorn

viliival<karn and the nearby ncighb0rhuod to tltt ttcirt'cst sTP

at Kodungaij-ur, Tlrerelcrc, cxccpt lbr tht' ltbtll'c pr-tnrpirrq

slation which has becn eslablished evt'n bc:lirt-t thc ordcr ol'

this Tribunal, in order to tal<e a dccisiotl on thc strirjcct o1'

utilizing the remaining I 1 acrcs wi{.hot-tl ilt-l.l: viol'rliorl ol

r 1t
i -y!.v,Sv^_"2

Principal Secrelary / Managing Direclor
Chennai Metropalitan Waler Suppty

and Sewenage Board
Chennai - 600 002.
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Flonbie Tribi:nal's ordrr it 2U I7, l sr-rbjt'rt r.vill hc placccl in

the ensuing CMWSSB Board mccl.ing.

10. For all the aloresaid reasons, this Hrntle Tribunai may be

please to aeeept this report and pass such other orders in tha

interest of justice.

\
Sclemnlv affirmed at
Chennai on this thei4tr,day of
February 2O22 and signed his
name in my presence.

PrinciSr&rr6affi i,4anaq ir",11 0ireclor
[1p1n,,, r',', : I.r,,'.1't'..' S',..ri

ard Sewerage Eoao
Cn€nn# -mm.

L't'*'-
Chennai

C. c-f\
{rr- .,--.o . Tor-

[u La'*,

f :.,o I
al',ot"b ,.-L .t

E*j, d;p-Arg4,

c)-
(D*t

rg q.



EEFORE'I'I{E HOIV'NLE
NATIONALGR OEN TRIBIJNAL
SOUTHERN ZONE, CI.IENNAI

ORli"ilNAl, Alrl)l N No.il(l ril2{)17{;r\7,}

Thc Nal-ional Crccn Tribunal,
Soull.rcrrr Zr,rnc,

Chennai.
(Petitioner)

Vs

The Managing Director
CMWSSB Board.

{Respondent}

STATUS I?EPORT FILtrS BY

IHE BETpUN-DENt

ADVOCATE COUNSEL
FOR CMWSSB BOARD


